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ORDER NO,1,DATED 6-11-93,

| . SEEN the petition,Heard Shri Manoj Mishra,
learned Counsel for the Petitioner,Invies of the
supmissions made by the learned counssl for the
petitioner,we feel that the OA can e disposed of at
the stage of admigsim by issuihg necessary direction
to the Departrmental Authorities, petitioner's case
5 that her husband pankaj Sahu was engaged as Casual
Ma-door w,e,f, 11.'4.1980 under the Asst,Garism
Engineer (R/R),Project Sub Division at Naval Training
Centre,Chilika, His services were regularised in the
post on 27,1.1983,Husband of the petitioner died on
12,9.97 while in course of his duty leaving behind
his family with two minor daughtecrs,two minor song
and old mother in law in indigent comdition, The
applicant prayed for compassinate mpEarXREXERK
appointment to the Departmental Authorities.,Her case

l'as also taken up by Union as we seen from the letter

dated 17,10,97 at Annexure-6,The case of the petitiormer




Oy,

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

@wfwoﬂ bl «zﬁ

ﬂ e opy oﬁ
IHh ap o m%cw;
“WF P R-b 5 &-

h®7 b
”rf post/#-D. esp 73
be ]z N bt Ypo
ﬁw&

7

k-)-7g

ST
G

&Or(/

.P)Q‘_\LQ';\\,«Q N\ K:(\\:'Q".:. _ \

S A G\ - ¥ -
/’?% LU \&Q’?&
@*cf'rs - ‘S\‘\~ \\J\n\’(\'*M

S\ - Q\Cf}\/

b7\5l[uLc>LQ( v &\7’

\/ (N “\cr’\«r pg YOS

A

{S?Q(?

LN
' -

is that no orders have been passed on héx represen-
tatton,In view of this, the Original 2pplication is
disposed of with a direction to‘ Respondent No, 5 to,
consider the application of the petitioner for i
compassionate appointment, if the same is pending
with him and fomward the same to the Respondent

No, 4 with appropriate recommendation within a
period of 30 days from the date of receiptt of a cop
of this order,Regpmndent No.4 is directed to dispose
of the representation of the petitioner, in accord
nce with rules within a period of 60 days from the_
date of receipt of the application of the petitiq::e
to be fomaided by the Respondent No,5 and intimate
the result to the applicant through Respondent No, 5
within a perlod of 15 days thereafter,

with the above dlx:ectz.ms,the Original
Application is disposed of,No costs,

It is made clear that if the applicant
is dis-satlsfied with the orde rs to be passed by
the Respmdents, she is at %ibe;cty to gpproach the
Tribﬁnal.

| COpy of this order alongywith copy

of the Origlnal Application be sent to Resp cndents
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4 and 5 by post,




